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category of the fibove mentioned pro-
hibition", is not allowed whether from
dhina or any other country, If the
import is in contravention of the pro-
hibition, the books etc., are liable to
confiscation under the Customs Act,
192

(b) and (c). Several letters on this

matters have been received and have
been replied to indicating the position
in law.

(d) As per the information present-

ly available with the Government, a
Wr:t Petition is pending in the Sup-
reme Court challenging the validity of
the aforesaid prohibitions. Besides,
two writ petitions are pending in the
Calcutta High Court and one in the
High Court of Karnataka at Banga-
lore.

Persons arrested under Prevention of
blackmarketing and maintenance of
supplies of essential commodities
Act, 1980.

ROY: Will the
SUPPLIES be

5409. SHRI A. K.
Minister of CIVIL
pleased to state:

(a) number of persons arrested
under the “Prevention of Blackmar-
keting and Maintenance of supplies of
Essential Commodities Act, 1980" till
the 31st January, 1981 in all the

States of India, with State-wise break
up in details;

(b) names of the States which have
not used this Act yet;

(c) whether it is a fact that this
Act has beea proved ineffective to
achieve its purpose; and

(d) if so, steps taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) to (d). 282 persons were ordered
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to be detained under the prevention of
Blackmarketing and Maintenance of
Supplies of Essential Commodities
Act,'1980 till 31st January, 1981. State
wise break up is as follows:

No. of

persons

Name of State/UT ordered

to be

detained
1. Andhra Pradesh s
2. Bihar 25
3. Gujarat 45
4. Karnataka 43
5. Mahdya Pradesh 29
(> Maharashtra 4>
7. Orissa i>
8. Punjab 6
9. Rajasthan 4
10. Uttar Pradrsh 5°
11. Delhi 18
282
West Bengal, Kerala and Tripura

have declined to make use of the pro-
visions of the Act, while in States
other than those named above the
provisions of the Act have not yet
been made use of. The Act is not
applicable tt> Jammu and Kashmir.

According to the information re-
ceived from the State Governmentsl
Union Territories there is no reason
to doubt the effectiveness of the Act.
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Target for increasing production of
Edible Oil

5411. S*IRI ASHOK GEtftQT; Will
the Minister of CIVIL SUPPLIES be
pleased to state:

(a) whethfer Government have set
asny targets for increasing prodtfctioh
of edible 611 in the Sixth Five Year
Plan; dnd

(b) if so, the percentage targetted
therefore and the details in this re-
gard?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHR BRAJA MOHAN MOHANTY):
(a) and (b). With the ultimate objec-
tive of attaining self-sufficiency in
edible oils, the production of oilseeds
is envisaged to be stepped up from
10.20 million tonnes in 1979-80 to 13.10
million tonnes by 1984-85. The maxi-
misation of production of edible oils
from relatively newer sources like
soyabean, rice bran etc., will be a
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majox™ element in the VI Plan strategy
for this sectyr. An outlay of Rs. 38.65
crores provided in the Plata for deve-
Iopm:eﬂt.wof_iilyggetable oils relfat.es t(?n
such, programmes as setting up of
processing facilities for soyabean oil,
modern oil complexes, establishment
of a national-level organisation for
integrated management of vegetable
oilseeds and oils, and a coordinated
research and development programme.
In addition there is a large project
in the cooperative sector for the mo-
dernisation of the vegetable oil indus-
try including production of Dbilseeds
organised through the National Dairy
Development Board.

Reservation rules in respect of SC/ST
adopted by BPE

5412. SHRI BHEEKHABHAI: Will
the Minister of FINANCE be pleased
to state:

1 »e ] fiNiv

(a) whether Government are aware
of the fact that the brochure contain-
ing rules of recruitment promotion of

Scheduled CastesjScheduled Tribes
has of late beem obsolete;
(b) Whether need has arisen to

modify rules of reservation;

(c) whether .Bureau of Public En-
terprises adopted the reservation
rules in Services, twenty ye&rs after

the Constitution came into existence;
and

) if 60 whether the Bureau of
Public Enterprises are proposed to be
asked to double their vacatncies for
Scheduled Castes| Scheduled Tribes to
achieve the target within the pres-
cribed limits of reservation?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(@) to (c). The Presidential Directiv-
es on reservation for Scheduled Castes
and Scheduled Tribes in appointments
in Public Enterprises were formally
issued in 1971, but instructions to pub-
lice sector enterprises to make reser-

vations for Scheduled Castes and
Scheduled Tribes in their services
were issued in November 1956 and

were reiterated in March 1964. Sub-





